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bR Commercial Complcx(BDA)
‘ Indira Nagar
v Bangalore ~ 560 038
/ (
, Dated ¢ (f/ § - :) \7
+ Application No. 1888 /s6(T )
v.P. No, — 519 /85
Applicant | z 7 5 72
Kishore Mallannagowda Fatil, e .
1. Kishore Mallannagowda Patilp (I \
R/o Koppackeri, M.B.Nagar, ' s 1081 \
" Dherwad - 580 .008, -y .
| 2. Secretery, Ministry of Home Affairs, . <o et
e New De1h1: \«‘ Go. e
EQ
3. Union Public Service Commission ””‘“’f
: by its Secretary, Dholpur House,
New Delhi-11000
4, Sh Dayananda Pawar, Advocate,
1082, High Point Apartments,
8th Floor, Palace Road,
Behind Hotel Chalukya,
Bangalcre~560 001,
5. Sh NS Padmerajaiah,

Senior Central Govt Standing Counsel,
High Court Bulldlngs, Bangalcre-l,

;L3'  -

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH 1IN

APPLICATION NO. _ _1gss/86(T) _ -

—~—

Please find enclosed herewith the copy of the Order/ixba(‘i.u{mx!(

passed by this Tribunal in the above said Application on.

03=02=1987, .
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" BEFORE THC CENTRAL ADMINIST ATIVE TRIBUNAL
BANGALORE BENWCH  BALGALORE

DATED THIS THE 3rd FEBRUARY 1987
Present ¢ Hon'ble Shri Ch, Ramakrishna Reo - =~ Member (J)
"~ Hon'ble Shri L.H.A. Rego - Member (A)

APPLICIATION No. 1888 of 1986(T2
Writ Petition No. 519/85) .

{ishore Mezllannagouwde Pztil :
Me5. Nugar, Dharwzar 580 008 - Apnlicant

and
17« The Union of Indiza by
Secrezary, Home Affairs,
Necw Delhi
2. Union Public Service Comm155;on
by its Secretary
Dholpur House, New Delhi 1 0 001 - Respondent
(shri M.S.Pzdmerajsish, Senior C.G.S.C.)

This applicetion ceme up for hearing before the

‘7“1bunal and Hon'ble Shri Ch. Ramakrishna Rzo, Member (J)

;fﬁo-day made the following

0RDER

The prayer of the applicent in this application, which
was initially filed as s writ oetition in the High Court
of Karnataka and subseguently transferred to this Tribunal,
is thct the second responcant (UPSCH be directed to receive
the applicztion of the applicent for the Civil Services
Examination 1985, the 1as£ d=te for receivingiuhich was -
21.1.1985. He also sought an interim prayer that the upsC
be directed to permit the applicent to appear for the
preliminafy examinatibn which wes due to be held on 9,6.1985.
The interim preyer wuwas g*entediby the High Court of Kernataka
in end by its order deted 15.1.1985.
4
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2. None present for the applicent; Shri M.S. Padmarajaiah,
-Seniornt.G.S.C. present for the respondents.
3. Shri Padmarsjeaich submits that in view of the inzerim
order, as a result §F which the applicant was permitted to
egppear for the Civil S=zrvices Examination 1985, the prayer

\;\gf the zpplicant does not survive for consider:tion,

{A\ In the circumstances the appliceztion is disposed

of! as infructuous.
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CENTRAL ADﬁINISTRATIVE TRIBUNAL
BANGALCRE BEVCP

Commerci-~1 Gonplex(BDA)
Indlranagar .
Bangalore - 560 038

Dated : 6-~1>-€7
APPLICATION NOs, _ 900 & 901/87(T) /8&X )

W.,P, NOG. 1028_& 1029/85 __/
Applicants Respondents
Shri.Vidyutkumar & anr, v/e The Secy, Dept of Personnel & Admin Reforms,

New Delhl & another

To
Rl g b . * ;28 Seirzt::yiffairs
Working at ADS PARK, ne of Ho ’ . »
No.104/105, Brigade Road, Dept. of Pegsonnel & administrstive
Ba; alore ’ Reforms, North Block,
2 ) New Delhi,
2. Shri.Re. Ke Pandey,
Research Assistant, S. The Sacretaryge tco Commissi
Dept., of Hindi, Union Public Service Commission,
Bangalore University, Dholpur House, ﬂaw Delhi.
Bengalore. 6. Shri.m.S.Padmarajaiah,
Central Govt, Standing Counsel,
Advocate
> :2;1.¥éign:agzati11rzogloc;, High Court Buildings, Bangalore.
4 ?

Koramangala, Bangalore- 34,

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/3%¥R&/
~INTFERIM—ORPER passed by this Tribunal in the above said

application on __16-12~-87
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Jov" DEPUTY REGISTRAR.
SEBFIORXEOPGGER

(JUDICIAL)
Encl ¢ as above

RECEIVED bGopin 30110 07@

Diary No\f?f7 {. LQQ-& 4 7

—””@iqui_»ﬁ&wiazudbs‘*A“A CQ>
"\ jgwt ADats:.. b

g,



-

PG LR iy

3%” al Benc® o’

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 16TH DAY OF DECEMBER, 1987

Jon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: and

Hon'ble Shri L.H.A. Rego, Member (A) ‘

APPLICATION NOS. 900 & 901/1987.

1. Vidyutkumar,
s/o A.K. Kundu,
aged 25 years,
working at ADSPARK,
No.104/105, Brigade Road, eess Applicant in
Bangalore., A.No.900/87.

2. R.K' pandey,
s/o. Brij Mohan Pande,
aged 25 years,
Research Assistant,
Department of Hindi,
Bangalore University, Apolicant in
BangalorB. X EX) A.N0o901 /87.

(shri Vishnu Bhat, Advocate)

Ve

! 1, Union of India,

by its Secrstary to Government
of India, Ministry of Home
Affairs, Dept. of Personnel &
Administrative Reforms,
North Block,
New Delhi.
2. Unien Public Service Commission,
by its Secretary, Dholpur House,
New Delhi. coese Respondents.

(Shri M.S5. Padmarajaiah, SCGSC)

These applications having come up for hearing to-day,
Vice-Chairman made.the follouwing:

ORODER

These are transferrsd applications and are received
from the High Court of Karnataka under Section 23 of :the

Administrative Tribunals Act, 1985 ('the Act').
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2, In resdonse to the relevant notifications issued
by the Union Public Service Commission, NeL Delhi,
(*upsC'), the applicants uere not allowed %o appear for
the Civil Services E£xamination (Preliminar%), for All
India Services on the ground that they uwere over-agyed.

At that staje, the applicants have approached the High

Court on 21.1.1985 for appropriate reliefs,

3, On 30.1.1335, DODDAKALEGOWDA, J., permitted the
anplicant in Application No.901/37 correspbnding to
J.P. N0o.1029/85 to appear for the examinatLon. But, in
the case of the applicant in Application No.900/87

correspondiny to W.P.No.1028/85, there was no such or

any other interim order made by the High Court in his
Favqur.
4, Je have heard Shri Vishnu Bhat, learned Counsel

for the applicants and Shri M.S. Padmarajaiah, learned
Senior Standing Counsel for Central Government, for the

respondents.

Se We will assume that both the applicants had
appeared for the examination. But then aléo, as pointed
by this Tribunal in Application No.1888/86 (T) (KISHORE

MALLANNAGOWDA PATIL . vs. UNION OF INDIA & ANOTHER) which

was alsoc a transferred application of a similar nature
these applications really do not survive and are liable

to be dismissed.
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6, Rssuming that both applicants had appeared for
the examination then also their cases will have toc be

regulated in accordance with the law then in force.

N7 On any visw, these applications are liable to
be dismissed. s, therefore, dismiss these applications.
7But, in the circumstances of the cases, we direct the

narties to bear their own costs.
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